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Show cause to the stay
order passed by this Tribunal has
been filed to-ddy. At the request
of petitioner's counsel call on
1.11.1995 for final disposal of
the méin application itself. Stay

to continue until further ders.
-
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coungel for the applicant ang Shri U/
Mohapatra, learned Additional standir
Counsel. In—view—sf_the €ohtentions
rd ised by the respondentsq'égat the
post in which the petitioner ha@s beer
working is no longer available for
him to be engaged in it as the
meintenance hds been hinded over to
the P dDe. and it is in the interest
of the petitioner that he h@s been
transferred fpom Joda to Barbil whereﬂ
he could be usafully employed. The
distance is hardly 13 kms. even
dccording to the learned counsel for
the petitioner. Also no mlafigdes
have been alleged. The petitioner has
been serving in the same station for
last 17 yedrs. No grounds to interferg.
The petition is rejected.

It may be mentioned here
incidentally that the pettitdomer's
interests have been sufficiently
sdfeguirded imdsmuch dés the responden$5

have permitted him to ret&ain the

quarters in which he has bee? living |

with his family.
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